
4fr 	- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH 

AT HYDERABAD. 

O.A.No. 559 of 1994. 

Date of decision: 5th May,1997. 

8etween: 

Smt. T.Manjula Rani. 	.. 

and 

chief Post Master General, 
Abids, Hyderabad. 

%fl, Sr. Superintendent of Post 
Offices, Nellore, Nellore Dt. 

V.Ramesh, Branch Post Master, 
Ponnapudi Peddapalern, 
Vidavalorf S.C., 
Nellore Pt. 	 Respondents. 

Counsel for the applicant: 	Sri 1C.Sudhakar Reddy. 

Counsel for the respondents: 	Sri V.Rajeswara Rao. 
1. p-v 	JL't t-1L3 - 

CORAM: 

Honble Sri R.Rangarajan.Member (A) 

Hon'ble Sri B.S.Jai PrEmeshwar, Member(J) 

JUDGMENT: 

(s per Mon'ble Sri R.Rangarajan,Member(A) 

Heard Sri K.Sudhakar Reddy for the applicant, 

Sri V.Rajeswara Rao, Standing counsel for the Central 

Government and Sri Y.Subr8hmanyam for Sri P.B.Vijayakuntar 

for the 3rd respondnt. 

A Notific&tion dated 9-7-1993 was issued for 

filling up the Postt2,f EDBPM, 'Ponnapudi Peddapalem BO 
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she may be having.a C8Se. As the income certificate is 

in the name of her father, it cannot be said that the 

certificate is a valid o7e. 	No document has been 

prodU' 	to show that he father sharej the incime — 	 / 

With her. 
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to be held that certificate submitted by the applicant 
I' 

cannot he taken as valid. 	In that view of the 

matters the application is liable to be dismissed. 

In the result, the O.A., is dismissed. 

No costs. 
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